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‘Cops pressurised venues to
cancel Umar Khalid docu’

Vikrant Jha

vikrant. Jha@hindustantimes.com

MUMBAI: Two organisers have
alleged that the Mumbai Police
pressured a private venue in
Andheri to cancel a screening of
Prisoner No. 626710 is Present, a
documentary on jailed student
activist Umar Khalid, and that
police personnel in civilian
clothes later visited another
venue in Bandra that they had
earlier approached. The organis-
ers also raised concerns over
alleged police surveillance of
their private communications.

Shrishti Khanna and Prashant
Pundir said they had organised
the private screening in solidar-
ity with Khalid, Sharjeel Imam
and other “political prisoners™.
Their first venue in Bandra
became unavailable, following
which they booked a paid venue
in Andheri, with registered par-
ticipants.

The organisers said they left
the Andheri venue at around
6.30 pm on Friday after confirm-
ing arrangements with the man-
ager. They alleged that around 7
pm, people in civilian clothes
arrived at the venue, questioned
and intimidated the manager
and pressured him to cancel the
screening. According to the
organisers, the manager also
received a call from a person
claiming to be police personnel,
after which a police vehicle
arrived. The screening was sub-
sequently cancelled.

On Saturday, the organisers
alleged, police personnel in civil-
ian clothes went to the Bandra
venue where the screening had
originally been planned. They
said the personnel questioned
the person in charge and
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Activists Shrishti Khanna and Prashant Pundir said they had
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organised a private screening of ‘Prisoner No. 626710 is Present’
insolidarity with jailed student activist Umar Khalid.

appeared to have information
about the screening, including
details that had been shared only
in a private organising group
with registered participants.

The organisers further alleged
that plainclothes personnel
remained around the venue for
hours even after the screening
had been cancelled.

“Prashant and I are deeply
concerned and worried about
the shrinking political space for
organising solidarity events in
Mumbai after such intimidation
and surveillance by the Mumbai
Police. Especially the messages
they had from our private orga-
nising group. That indicates
infiltration/snitches. This was a
private screening at paid studios,
for which seeking permission is
not needed. So this was aviola-
tion of our constitutional rights,”
Khanna told Hindustan Times.

The documentary, directed by
Lalit Vachani and centred on
Khalid, has faced controversy
elsewhere this week. A proposed
screening at the National Law
School of India University
(NLSIU) in Bengaluru was post-
poned after opposition from the
ABVP, with the student commit-

tee citing “logistical and security
considerations”. At IIIT-Hydera-
bad, the CBFC flagged the pro-
posed screening, saying public
exhibition of an uncertified film
would violate the Cinemato-
graph Act unless a specific
exemption had been obtained.
The institute subsequently can-
celled the programme.

Khalid has been in custody
since his arrest in September
2020 in the larger conspiracy
case relating to the February
2020 northeast Delhi riots.

The organisers said they had
complained to the Mumbai
Police Commissioner, the
National Human Rights Com-
mission and the Maharashtra
State Human Rights Commis-
sion. They had also written to
the People’s Union for Civil Lib-
erties (PUCL) Maharashtra and
the Free Speech Collective.

Their representation to the
Mumbai Police Commissioner
was forwarded to Joint Commis-
sioner of Police (Law & Order)
Manoj Kumar Sharma for fur-
ther action and inquiry.

Calls from HT to Sharma
seeking his response to the alle-
gations went unanswered.
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Organisers allege Mumbai Police pressurised venues to cancel screening of Umar Khalid documentary

On Saturday, the organisers alleged, police personnel in civilian clothes went to the Bandra venue where the
screening had originally been planned. They said the personnel questioned the person in charge and appeared to
have information about the screening, including details that had been shared only in a private organising group
with registered participants

Published on: Sep 20, 2026, 07:54:00 IST

MUMBAL: Two organisers have alleged that the Mumbai Police pressured a private venue in Andheri to cancel a
screening of Prisoner No. 626710 is Present, a documentary on jailed student activist Umar Khalid, and that police
personnel in civilian clothes later visited another venue in Bandra that they had earlier approached. The
organisers also raised concerns over alleged police surveillance of their private communications.

Shrishti Khanna and Prashant Pundir said they had organised the private screening in solidarity with Khalid,
Sharjeel Imam and other “political prisoners”. Their first venue in Bandra became unavailable, following which
they booked a paid venue in Andheri, with registered participants.

The organisers said they left the Andheri venue at around 6.30 pm on Friday after confirming arrangements with
the manager. They alleged that around 7 pm, people in civilian clothes arrived at the venue, questioned and
intimidated the manager and pressured him to cancel the screening. According to the organisers, the manager
also received a call from a person claiming to be police personnel, after which a police vehicle arrived. The
screening was subsequently cancelled.

On Saturday, the organisers alleged, police personnel in civilian clothes went to the Bandra venue where the
screening had originally been planned. They said the personnel questioned the person in charge and appeared to
have information about the screening, including details that had been shared only in a private organising group
with registered participants.

The organisers further alleged that plainclothes personnel remained around the venue for hours even after the
screening had been cancelled.

“Prashant and I are deeply concerned and worried about the shrinking political space for organising solidarity
events in Mumbai after such intimidation and surveillance by the Mumbai Police. Especially the messages they
had from our private organising group. That indicates infiltration/snitches. This was a private screening at paid
studios, for which seeking permission is not needed. So this was a violation of our constitutional rights,” Khanna
told Hindustan Times.

The documentary, directed by Lalit Vachani and centred on Khalid, has faced controversy elsewhere this week. A
proposed screening at the National Law School of India University (NLSIU) in Bengaluru was postponed after
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opposition from the ABVP, with the student committee citing “logistical and security considerations”. At IIIT-
Hyderabad, the Central Board of Film Certification (CBFC) flagged the proposed screening, saying public exhibition
of an uncertified film would violate the Cinematograph Act unless a specific exemption had been obtained. The
institute subsequently cancelled the programme.

Khalid has been in custody since his arrest in September 2020 in the larger conspiracy case relating to the
February 2020 northeast Delhi riots. He is accused under the Unlawful Activities (Prevention) Act (UAPA) and other
provisions in the case. The trial against him is yet to commence. The Supreme Court rejected his bail plea in
January 2026, along with that of Imam, and both remain in custody.

Imam has been in custody since January 2020 and is an accused in the larger conspiracy case. Separately, a Delhi
court framed charges against him in 2022 over speeches made during the anti-Citizenship Amendment Act (CAA)
protests, including under the UAPA and then-existing sedition provisions. He was granted bail by the Delhi High
Court in 2024 in that separate case.

The organisers said they had complained to the Mumbai Police Commissioner, the National Human Rights
Commission and the Maharashtra State Human Rights Commission. They had also written to the People’s Union

for Civil Liberties (PUCL) Maharashtra and the Free Speech Collective.

Their representation to the Mumbai Police Commissioner was forwarded to Joint Commissioner of Police (Law &
Order) Manoj Kumar Sharma for further action and inquiry.

Calls from HT to Sharma seeking his response to the allegations went unanswered.
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NHRC, India's fifth ITEC Executive capacity-building programme on human rights for NHRIs of the Global South
concludes in New Delhi
By: Odisha Diary Bureau Date:September 19, 2026

The six-day Indian Technical and Economic Cooperation (ITEC) Executive Capacity Building Programme on human
rights for National Human Rights Institutions (NHRIs) of the Global South successfully concluded in New Delhi.
The programme was organised by the National Human Rights Commission (NHRC), India in collaboration with the
Ministry of External Affairs (MEA). The valedictory session was addressed by NHRC, India Chairperson, Justice V.
Ramasubramanian, in the presence of Joint Secretaries, Shri Samir Kumar and Smt. Saidingpuii Chhakchhuak and
other senior officers.

The programme, which began on 14th September 2026, witnessed participation of 38 senior functionaries from
14 NHRIs of Algeria, Chile, Ecuador, Ethiopia, Indonesia, Kazakhstan, Kenya, Kyrgyzstan, Malaysia, Oman, Samoa,
South Africa, Tajikistan and Zimbabwe. It included interactive sessions with eminent persons and domain experts
in which participants were introduced to various aspects of civil and political rights as well as socio-economic and
cultural rights.

The speakers included NHRC, India Chairperson, Justice V. Ramasubramanian, Secretary General, Shri Piyush
Goyal, Director General (Investigation), Smt. Anupama Nilekar Chandra, UN Resident Coordinator, India, Mr. Stefan
Priesner, NHRC, India Joint Secretary, Shri Samir Kumar, Former Secretary, Govt. of India, Smt. Bhamathi
Balasubramaniam, Prof. (Dr.) Vartika Nanda, Indian Prison Reformer & Founder, Tinka Tinka Foundation, Prof. (Dr.)
Pratap Sharan, Head of Psychiatry Department, AIIMS, Dr.Purva Mittal, NHRC, India Special Monitor and Shri
Chandra Mishra, Founder, Beggar Corporation. The programme was also enriched by the experiences shared by
functionaries of various NHRIs.

In his closing remarks, NHRC, India Chairperson, Justice V. Ramasubramanian, expressed his heartfelt gratitude to
all the participants for their camaraderie and positive energy during the programme. He said the Capacity-
Building Programme goes beyond explaining international human rights instruments, as their practical
application varies according to the historical, cultural, social and economic contexts of different countries.
Drawing an analogy from science, he said that NHRIs work in the “laboratory” of human rights, where sharing
experiences, addressing challenges and learning from mistakes contribute to institutional learning and
improvement.

Justice Ramasubramanian expressed appreciation for the active participation of the delegates and emphasised
the importance of friendship, cooperation and mutual understanding among NHRIs in advancing human dignity,
peace and mutual respect. He also acknowledged the need for stronger cooperation among NHRIs of the Global
South and formalising a common platform for collaboration.

The participants lauded NHRC, India and MEA for organising this programme. They appreciated the opportunity
to learn about various aspects of human rights, good governance and the Indian ethos of respecting human
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rights in a democracy with diverse social, cultural, religious and linguistic identities. The participants also got the
opportunity to visit iconic places like Rashtrapati Bhawan, Red Fort and TajMahal to have an immersive experience

of India’s rich cultural heritage.

NHRC, India Joint Secretary, Shri Samir Kumar presented an overview of the training programme, noting that
participants from 46 countries and nearly 200 representatives from various NHRIs have been part of this initiative.
He emphasised the need for a nuanced approach while upholding the universality of human rights and
appreciated the participants’ active engagement and valuable exchange of knowledge and experiences
throughout the programme.
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Nation and Beyond

Delhi police arrest man for allegedly drugging and raping woman
By TNM (With ANI Inputs) 19 September 2026, 10:47 am

The Delhi Police have arrested a 32-year-old man named Vikas from Tri Nagar for allegedly drugging and sexually
assaulting a 43-year-old woman at his residence in northwest Delhi. The incident occurred after he invited the
woman on the pretext of conducting an eye examination, officials said on Saturday.

The accused was apprehended following a complaint filed by the survivor at the Keshav Puram police station. In
her statement, the woman claimed that Vikas lured her to his home, where he rendered her unconscious and
then sexually assaulted her.

Authorities registered a First Information Report (FIR) under relevant legal provisions and have taken the accused
into custody. Further investigations are ongoing.

In a separate case, police reported that a 16-year-old female student from Uttar Pradesh was gang-raped on the
night of August 4 aboard a moving sleeper bus that travelled nearly 47 kilometres across the National Capital
Region. The bus driver, Kuldeep, and conductor, Sandeep, were arrested in connection with the incident.

The victim, a Class 11 student from Mainpuri district, Uttar Pradesh, stated that the suspects raped her and
threatened to kill her when she resisted. They later abandoned her near the Ring Road close to the Kashmere
Gate bus terminal. The girl contacted police, who later seized the bus and detained the accused from a parking lot
in Timarpur.

Following this incident, the National Human Rights Commission (NHRC) took suo motu cognisance and issued
notices to the Police Commissioners of Delhi and Gautam Budh Nagar, as well as the Superintendent of Police,
Mainpuri, requesting a detailed report.
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Delhi: 32-year-old man arrested for allegedly drugging, raping woman on pretext of eye check-up
ANI | Updated: Sep 19, 2026 10:43 IST

New Delhi [India], September 19 (ANI): The Delhi Police have arrested a 32-year-old man for allegedly drugging
and sexually assaulting a 43-year-old woman at his residence in northwest Delhi under the pretext of getting her
eyes examined, officials said on Saturday.

The accused has been identified as Vikas, a resident of Tri Nagar in Delhi.

According to police officials, the accused was arrested by a team from the Keshav Puram police station following a
complaint lodged by the survivor. In her statement, the woman alleged that the accused had lured her to his
house on the pretext of facilitating an eye check-up.

Once inside the premises, the accused allegedly made her unconscious and subsequently subjected her to sexual
assault.

Following the victim's complaint, the police registered an FIR under relevant sections of the law and initiated legal
proceedings.

Officials confirmed that the accused has been arrested and taken into custody.

Further investigation into the matter is underway.

Earlier, in a separate incident, a 16-year-old student from Uttar Pradesh was allegedly subjected to a brutal gang-
rape aboard a moving sleeper bus that travelled nearly 47 kilometres across the national capital region before the

suspects abandoned her near a major transit terminal, police said.

The incident reportedly occurred on the night of August 4 in a sleeper bus in the Kashmere Gate area. The police
have arrested the bus driver, Kuldeep, and the conductor, Sandeep, in connection with the case.

According to police sources, the victim is a Class 11 student hailing from the Mainpuri district of Uttar Pradesh.
As per the victim, the driver and conductor subsequently raped her and threatened to kill her when she resisted.
The accused dropped the victim off on the Ring Road near the Kashmere Gate bus terminal late at night and fled

the scene. A terrified student contacted the Kashmere Gate police and reported the entire incident.

Police have arrested both accused individuals from a bus parking lot in Timarpur and seized the sleeper bus used
in the crime.

Following the incident, the National Human Rights Commission (NHRC) took suo motu cognisance of the incident.


https://www.aninews.in/news/national/general-news/delhi-32-year-old-man-arrested-for-allegedly-drugging-raping-woman-on-pretext-of-eye-check-up20260919104345/
https://www.aninews.in/news/national/general-news/delhi-32-year-old-man-arrested-for-allegedly-drugging-raping-woman-on-pretext-of-eye-check-up20260919104345/
https://www.aninews.in/news/national/general-news/delhi-32-year-old-man-arrested-for-allegedly-drugging-raping-woman-on-pretext-of-eye-check-up20260919104345/

NHRC issued notices to the Police Commissioners of Delhi and Gautam Budh Nagar and the Superintendent of
Police, Mainpuri, seeking a detailed report on the matter. (ANI)
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Chakma-Hajong issue | Arunachal turned into a law and order hot spot: Sanjoy
September 20, 2026

NDA made QC(J defunct
By Pradeep Kumar

ITANAGAR, Sept 19: The attack on All Arunachal Pradesh Students’ Union (AAPSU) executive body member during
the SIR process at Bordumsa on 04.09.26 has raised concerns and called for actions.

Though the incident led to heightened security measures in the area and a demand for an inquiry into
circumstances surrounding the attack, AAPSU president Meje Taku had demanded suspension of SIR process in
state’s Chakma and Hajong-inhabitted areas and arrest of those involved.

Meanwhile, the Chakma Development Foundation of India (CDFI) has sought intervention of National Human
Rights Commission (NHRC) regarding alleged prevention of Chakma electors from appearing in SIR hearing.

However, former Lok Sabha member-cum-former AAPSU president and ANSU president Takam Sanjoy, reacting on
the issue, questioned the status of a Quadripartite Committee comprising of Govt of India, Govt of Arunachal
Pradesh, AAPSU and Chakma organisations to resolve decade-long pending issue of Chakma and Hajong.

In an exclusive interview to this daily over telephone on Friday, the former sate IPR Minister, said that large
number of ethnic Chakma and Hajong were dislocated from Chittagong Hill Trats of then Bangladesh after
construction of Kaptai Dam during 1959-1963 by the then Govt in Chakma areas submerging their cultivable
lands and religious persecution 100,000 Chakma-Hajongs were displaced who during 1964-1969 migrated to
India and rehabilitated, including in then NEFA (present Arunachal Pradesh), which was under Ministry of Eternal
Affairs, not Ministry of Home Affairs

“We never chased away these refugees forcefully from the state.

This sensitive border state has been facing important issues, like, infiltration of foreigner Bangladeshis, despite no
border with Bangladesh.

“Chakama-Hajong refugees were taken by train to Bihar and they were not allowed to get down and brought back
again. They were rehabilitated in Hollongi, Borduma, who later encroached into reserve forest.

“Many well-to-do people used them as labourers for cultivation. As these refugees were expert farmers, they
became main suppliers of vegetables.

“I became part of anti-Chakma-Hajong movement as president of AAPSU, which has been very clear that
Arunachal Pradesh has not taken any contract to rehabilitate these refugees.
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“The Gol has not been very supportive. These refugees could have been distributed across the country, like the
Tibetans settled in Karanataka, Lohit and West Kang districts (Arunachal Pradesh). Such prompt initiative should
have been taken for these refugees. But this did not unfortunately happen.

“Arunachalees became friends of Chakmas, gave them shelters, land in the form of lease for cultivation to earn
their livelihood. But sometimes they became very cruel and arrogant, started encroaching upon local land and
reserve forest measuring 100s of sgkm.

“Interestingly, the Gol has been a silent onlooker while the GoAP under the influence of AAPSU and ANSU has
been pushing the refugees. One of the largest rallies was conducted at Namsai in 1993 to draw attention of the
Gol that we are not against human rights, but want a permanent and acceptable solution to the decades-old
imbroglio.

“Why should Arunacahlees be alone forced to face these arrogant refugees? This became a very serious socio-
economic, law and order issue as Arunachal Pradesh is most sensitive in the world. We are neighbour of China
and confronted the 1962 trauma. Such land encroachment is continuing from Myanmar and China too converting
this state into a hot spot of law and order.

“The law-and-order situation escalates internal security, conflict between three nations sharing borders. But, after
NEFA came under the MoA in a democratic setup, we Arunachalees enjoyed rights on land and natural resources.
But, Chakma-Hajong was not a big issue for the Gol to intervene and solve.

“When Congress ruled in the Centre and the state, the GoAP did not deal with the issue properly nor the Gol
guided how to tackle the issue. Students’ movement only prolonged the issue, when I was heading APPSU during
1982-1985.Even AAPSU was defunct for five years on the issue. There used to be misunderstanding between the
GOAP and the AAPSU. GoAP was accusing AAPSU as a political tool and AAPSU used to blame the ruling and the
opposition for inability to act.

Though ANSU took over the issue proactively, but some Chakmas had left Hollongi and shifted to Namsai,
Bordumsa, Miao and other areas of the state.

In 2015, the Supreme Court of India had directed the Gol and the GoAP to grant citizenship on eligible Chakmas.
The AAPSU and GoAP protested.

India hosts around 228,000 Chakmas according to the 2011 Census, primarily in Mizoram (-92,850), Tripura
(-84,269), Arunachal Pradesh (-47,073), Assam, Meghalaya, Nagaland and West Bengal and recognized in India as
a Scheduled Tribe across these NE states.

It was the GoAP-led by then chief minister Gegong Apang realized the AAPSU’s genuine stand on Chakma issue
and its far-reaching consequences the for the future generations if the refugees continue to live in the state. The
GOoAP worked with AAPSU on the issue. I and many former AAPSU leaders became MLA and I became law minister
in Apang ministry. The Gauhati High Court Itanagar permanent bench was set up at Naharlagun followed by
separation of the judiciary from the executive.

When I became personnel and administrative reforms minister in Mukut Mithi Govt, I was instrumental in
introducing 80% reservation policy for APST and 20% general on merit, roster and promotion system.

The referendum rally against Chakma had resolved for state politicians to resign from their respective party in
protest. But, the Gol failed to understand the deep-rooted philosophy of the people. In 2009, I became Lok Sabha
member when intellectual Dr Manmohan Singh was Prime Minister.

When I through Congress Parliamentary Party chairperson Sonia Gandhi approached the PM on the issue, who
within nine months approved formation of a quadrative committee, headed by joint secretary (NE), on 10.08.2010
to examine various issues relating to settlement of Chakmas & Hajongs, including possibility of grant of Indian
citizenship to eligible Chakmas/Hajongs and to recommend measures to be taken by Gol and GoAP in the matter,



The committee comprising of Gol, GoAP, Chakma representatives, Tirap, Changlang & Longding DCs as special
invitees, had first time met 09.01.2012 and decided that decided the GoAP would consider grant of citizenship to
eligible Chakmas and Hajongs who were settled in the state between 1964-69 after a joint field verification by
AAPSU & Committee for Citizenship Rights on Chakma & Hajongs of Arunachal Pradesh (CCRCHAP).

In 2014, the NDA Govt came, [ was defeated and Kiren Rijiju as elected, who was made MoS for Home Affairs.
Where is the Quadrative Committee on Chaka-Hajong issue (QCCH), a most important step for a dialogue?

Rijiju became Law Minister too. But the NDA regrettably made QCCH defunct, Sanjoy said, adding present APPSU
president has volcanized the issue. It is high time for the Gol to be proactive to solve this issue, he added.
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NHRC, India's fifth ITEC Executive capacity-building programme on human rights for NHRIs of the Global South
concludes in New Delhi
By iednewsdesk September 19, 2026

The six-day Indian Technical and Economic Cooperation (ITEC) Executive Capacity Building Programme on human
rights for National Human Rights Institutions (NHRIs) of the Global South successfully concluded in New Delhi.
The programme was organised by the National Human Rights Commission (NHRC), India in collaboration with the
Ministry of External Affairs (MEA). The valedictory session was addressed by NHRC, India Chairperson, Justice V.
Ramasubramanian, in the presence of Joint Secretaries, Shri Samir Kumar and Smt. Saidingpuii Chhakchhuak and
other senior officers.

The programme, which began on 14th September 2026, witnessed participation of 38 senior functionaries from
14 NHRIs of Algeria, Chile, Ecuador, Ethiopia, Indonesia, Kazakhstan, Kenya, Kyrgyzstan, Malaysia, Oman, Samoa,
South Africa, Tajikistan and Zimbabwe. It included interactive sessions with eminent persons and domain experts
in which participants were introduced to various aspects of civil and political rights as well as socio-economic and
cultural rights.

The speakers included NHRC, India Chairperson, Justice V. Ramasubramanian, Secretary General, Shri Piyush
Goyal, Director General (Investigation), Smt. Anupama Nilekar Chandra, UN Resident Coordinator, India, Mr. Stefan
Priesner, NHRC, India Joint Secretary, Shri Samir Kumar, Former Secretary, Govt. of India, Smt. Bhamathi
Balasubramaniam, Prof. (Dr.) Vartika Nanda, Indian Prison Reformer & Founder, Tinka Tinka Foundation, Prof. (Dr.)
Pratap Sharan, Head of Psychiatry Department, AIIMS, Dr.Purva Mittal, NHRC, India Special Monitor and Shri
Chandra Mishra, Founder, Beggar Corporation. The programme was also enriched by the experiences shared by
functionaries of various NHRIs.

In his closing remarks, NHRC, India Chairperson, Justice V. Ramasubramanian, expressed his heartfelt gratitude to
all the participants for their camaraderie and positive energy during the programme. He said the Capacity-
Building Programme goes beyond explaining international human rights instruments, as their practical
application varies according to the historical, cultural, social and economic contexts of different countries.
Drawing an analogy from science, he said that NHRIs work in the “laboratory” of human rights, where sharing
experiences, addressing challenges and learning from mistakes contribute to institutional learning and
improvement.

Justice Ramasubramanian expressed appreciation for the active participation of the delegates and emphasised
the importance of friendship, cooperation and mutual understanding among NHRIs in advancing human dignity,
peace and mutual respect. He also acknowledged the need for stronger cooperation among NHRIs of the Global
South and formalising a common platform for collaboration.

The participants lauded NHRC, India and MEA for organising this programme. They appreciated the opportunity
to learn about various aspects of human rights, good governance and the Indian ethos of respecting human
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rights in a democracy with diverse social, cultural, religious and linguistic identities. The participants also got the
opportunity to visit iconic places like Rashtrapati Bhawan, Red Fort and TajMahal to have an immersive experience

of India’s rich cultural heritage.

NHRC, India Joint Secretary, Shri Samir Kumar presented an overview of the training programme, noting that
participants from 46 countries and nearly 200 representatives from various NHRIs have been part of this initiative.
He emphasised the need for a nuanced approach while upholding the universality of human rights and
appreciated the participants’ active engagement and valuable exchange of knowledge and experiences
throughout the programme.
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feeett: Afgen ot Fefieh gar 2e 3u et & RIT A 32 el ol Afery RTAR
Story by 3drsT § dg¥ | Published by onikamaheshwari | Date 19-09-2026

3 feeedt

ARl = A aR ot IdrT fh feeett giee A 32 91e & Toh cafe ot RTAR foham 81 39 R 3RIY & foh 39+ SwR-ufedw faeett o
3T TR R 31T hl St & T8 43 et ol Afgar ot Aefieht gar &) 3ik 3udh ary i 3afts= fahani

ARG bl gga faeeht & B TR & 35 a1t faehe & AR R gs 8

gfers sifdemrial & garfaes, difSdr i fRerrd & arq dhera gRA gford $erd &6t &9 3 amRidt ot IReR fohan) afger 3 e s A
STRIY 7T foh SIRIYY = 3ife et Sife M & I8 38 (U &R eIra Tl

TR & 3R ST & 18, RIUT 3 AT dR W 3G 5197 e 3am 3R fhe ITes ary @i Iafis o

fifgar & fAwrad & g, gferd A S 6 Heifdd arrsit & dgd FIR &5f &t 3R ST dRaTs & 6|
ARl = gfe i foh eI} &l fiRTAR & fgvraa & & forn ma g1

AT Y 3 Y ST TA LT &1 TG UG, Teh 37T HeAT H, IR ULl i 16 TT Y ST & 1Y TeTd! TioR 99 § SRgHt § HRY a1
AT G 37T AT| el < §dran o 99 Aeiet hftee doi & e 47 fheifier ae geft oik dfere 4 3 gas 92 gifdie efifa
& U Bis e

Ig T AT IR TR 4 ST ol A HLHRY 7 elleh # Teh TR a9 A gs off | Ife A 39 A § 99 3R Felaly 3R dhsereR
Tetg ot fiRoarR fopam 81

gferg ot 3 Heares, T IR wder & ATGE e &Y et areft 114 e < o &

RS & SER, gEaR 3R hgaex & ITF T W fhaT 3R fadty Tt IR 38 SIF & ARA i enveht 1 emRifvat 3 difgar &t &R wa
HHRY e 79 e & o Rt A R IarT ok #Hidh & WHT 4| 38 g3 o A SweHi e gfo & dueh fohar 8k gt g &t
SFRT &l g = fAARYR & Teh a9 OTfchiT dfe & T SIRITUAT hf IRTAR o fotdT & SR STORTe & SEAHTA ohl 718 TAUR &9 ohl Fied
& faar gl

3G HeAT & 918, AP AFafdeR ST (NHRC) 3 e &l W 93 o

NHRC 3 feeeft o e 5 7R & gfer s ofik Ag8 & gfers arefteres (SP) i AR ot e =Toia) R Fareget R =i &1
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qTee §13Y ThISeR & 18 ITet: 3ot § 3t ofY o=l s g e

Atal Hind Team Online 19 September 2026

TR & R AT &:

19 f@daR 2008 el T =i STCel T TSR ehi 18 Il R &l Yeb &, elfch IR Ta2l & SMTSTHTTG | @it 3R FATer 3rret ot
SRARR g1 ATeT 2026 # g8 ol I3 IRwRAT 3 fifsd aRkart & R st ot ik & 393 faan 8, Stef @l =03 ofR oraa Rt &
] ohT SaeTR R T2 B

78 fawett /19 fawR 2026 /37ed fgws go1 REtd /RTSTgAR srrard

STCAT B39 GAhISER o 18 HTet: TSTHIE H 31TaT Y Mgrar FaTel, Wit 3R 37eRT =1

AT sTert fAeett a1 SR TR garent 3R STR RSN T Q1id IT faa arett et soe—3 g & dfiw o1 gaer 19 fAdsR
2008 &t gaig gHem-gaem & folg saet T ATl faeett & e g1ed fRId wie FaR L-18 # g5 a8 Hows [ T §fad Rar R 8!
oft, afceh 3o st gRari &t Siaft &t gien & foiw v qdaTeh Hig W A WeT o AT S1TsT 58 TS geT i 9R 18 a1t
ofid geh &, Afeht 3MTTHTTG & HSRYR 3R ATHUTH & SeTrehl H @i, AT 3R It &t o 54 &Y a9 o+t g3 8

Y St o AIY-ATY TN SRR QR G131 bl el oTd g, AAfch TSTTg o foq g fAth ardfid <l o =81 81 g1l gt # a¥ 2026
7 g8 & 78 IRTIRAT 3 37 M S ol Ueh R o 831 o 3 8, o8 oA 9 & qereh o1 i oft e U 7T | geha! ot el
ufeha, STaTerdl o Tahe, Siet hl TeTEl o Ui Stadt start iR 7T hl @i a1 3 g] 33 31Tt +ft 371 uRari & afes Sfia &1 gea
e 511 g1 81 ShTET e1STedl & WY ST et 3ol & URAR 3T oft &g Sz FaTel! & SiaTe deTier 3@ &l

e gI3Y HSHE & I1G S HAThHI I SR ST 1Y, df 39 SITSTHE & oh 98 a1 ol ArHTfoieh ofiR srfefer wu & TgR Hehe # gchdt
fa| S 1 7g godis g2 o, 5u R Rt gferm &Y wheret der & geiaer Hig dq emf e 8 g & ok & @y gae AR 7y &
29 15 gfor 3R SIia geiferl 6t &2 St 7 sremTe & fafea wial & sowmt fY siRaet 3 o <t oft | I1ai-1d ot gadhi Bt
Hferer AR favraa # foran man, fSe @R foiet 7 Ueh Srsiie 91 3 o1 A6 AT gt 73T STt 3MTST deh GX) dvE WA g1 8l Jahl 8l

@ RaTfaat s g g foh 2008 Y 39 Ueh g A TR Selleh chl Ugd UR Ueh QAT TA ol foar o, fored Isr # &g |rel o
Q| ST gaT AR a1 I fAe & foig qer 21eRl o1 o dhed 3, S8 il T3 deh Hag ohl o] § 3T SITdT TgT| STTSTHIG 3 HolRYY
S Tia F a7t oft 51 I ST ME Q1A gt &, ot aron & et # agt qRI @Wis i ST 81 2026 &t giferr gies srars |
yrefior & St =X o) ST fSier o e B, fSrad a8 e gidn & 16 gt geren! ot oiat ger oft 39 AfAes simemd o) et =gt arm g1

1R Ufehar Y ST B2 Y STea g1 HTHe & g T TR R cielt it Gars It 81 39 &g & anfaw erfi ok Aigme
IfIE Joue & SR AR T &, Safh Tgst 3igHg 3R oNiet @ Sid 3RfvET i ARuaR & siaTeral & oer fakar wam) af 2013 #
el 3raTerd A 2ESTTG 31EHS Y QI BERId §U SHeha hl ToTl GHTe oY, BTeiifeh aTq H TR # SefToT & SR I&eh! HId g 7T ot &gl
T 31 U@ TR SRS @ &t g 2021 & #Hid &t wor A1 718 off, 97 a6 # faceht S=a e = 3udhe | Jaa faar o

T e & fob oieft T Tersat A 3% anfdfer ok ATRA® U § gft ave i 3o 81 &R & A a1et Gawdl & St # g9 a1 AR WA
& PRUT 3 URIR Ghicrd! & HR TR Ugd TQ| I Af-am9 0T it & et ugra o § 3R I7eht siid a1t ot 3ru=t st ht
RETE a1 377k S[ATE |ifed 814 i 18 A &l &
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AFATYhR WTeA! R R TS hrierdisf 3 +t 30 Ae # TR 3arsT 3875 g1 'Rers #a' Sl dwrreii 3 39 g gous
3R 3T I1& g3 FRUTRAT R Faret @3 fhy & ofR wes =Ries ST &t A i o1 grerifes gt AFanfderr smakT (NHRC) 8k
3aTerd! = gfeld SRaTs il aeiie foie &F off, wifch SHAME A 3o+ arel aaTe et Y 3raRd 8 7ggd fhg Sird 81 It
Frfedtai T ddh § fob STa de AT o1 2fte ofik uresft fAgert 78! gtdr, aa ae ffedi & g7 & erfaearyg &1 v -7 @

Tt 2026 &Y YB3Td H g8 I3 MRUTRAT A AT [ 3R fAactwenl 1 e Tep AR ik 39 31R Srerftd foar ¢ fob sirdehare @
S8 AT # SIra SR TS bl i fohat et it &1 18 |1e a1 it g IR & FRaiiat g1 ag g2rfan & s a8 wrget et It ag
G g1 BId1 | S TTehaT ! Ig Sidai TG 39 URART o iy fohelt T 9 H 781 8, STt aul & MGTeld! ARl & sitg STgT figiit
TSR 3@ &1 8 718 IRUAR! & 919 Ueh 731 URAR 89 Al HaR # thd SI1dT g

JTSTHITG oh HORYR 3R 3= GHIfAd il chl STHIHT gehtehd TSt i g Heagaeiier st g8 &1 Igi o gar 31 Y 37u-t ug= el cene
Tclch 84 & MR el oft I8 TSTiTdes AT LT Te-TshA S J1G WM SR & oid 81 18 |Tell o 39 T T A AT & g
TGP ST TTSTS A8 IR HOIGR e 1T 8| TTHIUT IdTd & foh 39 SR S5t 31T ehl WA, SGTeAd! o Taehy & 3T+ STHT Yol 1aTs
3R THTST # Tk SSTa & STeTa ol HTHAT {haT, AifcheT §9h STaSlg Sl I i 311G I X8 § & T8l g8 o

fAer o wU & gl ST GepdT & foh dTeeT 18T THehser fath 2008 Y Teh gedT AT el &, dfcth I8 3ISTHIE & ohs URaRi & fav geh
U1 fAgI- ALY & 7T 8 Sl 3171 18 Wied a1g Y fa g1 a1 414 T8l of @11 2026 H g3 giferan fRuial 3 ag @ o= fear g f&
3fcltel <l Rt a1t Ot axg Rt 81 €1 g crersal, Yo Rutel iR srarerdt Shae & o9 et & g™ arret Hft 9% o a9t 4
8! §—oRT 31 IRAR] ot el Geerer =1, LTt SR S19= @Y T 7T ol 1Y aTa¥ et qram?
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Hindi NewsLocalMpBhopalSagar Poisonous Liquor Case | NHRC Priyank Kanungo Statement Video

ettt QRT Hhig TR GATISRYT HaR A 3 Ay Gemma:at ¢ oifeR, S sifder-sraft sren fhg sme, difdat & shifda @ s
&Sl gl
15 ©¢ uget

IR # STgiel! IR1E & g3 Hidl & d1g AP Ae AR RN (NHRC) & He&d feh s 3 il e 3R i et clehk g
gema fRT gl

IR gR & IR NfEal @ Getreprd & a1g S = Tiere Hf2ar wewd va w ue i3t ok uite & iRy st ara wdt 3=
gl o difsal & SHfad gd 37 T GSf Tt & T fhy ST @1feg, difs $7ch STl & SMYR WR A18Y S[eTehy ATHET Hotgd fohaT
ST HH|

S # 28 & g1eal W aeR

LA A gl fob ATt § ol U8 3SR 91T 3@ 3R Agd Uga™ & 1Y i 3 e ahl ofeh Gfetd & A A 3! grft | 351
gl foh grael o SR SrATg e IS SR hd STkt &l IRich! & ST 3dT 8, 39flg Sifd 3 SR SYdl-sId araenfaat +ff agayguf
it g1

IEi FardT foh giete ST 3 37ch GSTTal ol GhRIHS ¥U ¥ WIGR fhaT §1 HILIT A Pel fh 7Y STORIfEe: il | =Ty
THU I Ik GERIUT a7 TR IR T T & iR 37a 37ehT ULATR GeTaT & A1 Ul fohal ST A1fee | Igi- IR SidTs foh
HAEATGST Yol ST & YR TR A # SER RIfUat ol Tt foam # e ghft
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